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MR, SPEAKER: Now, we come 10
amendments. Mr. Yadav, are you
Dressing’ your amendient?
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(The Amendment No. 1 was by leave,
withdrawn.
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The Amendments No. 3 was by leave
withdrawn)

MR. SPEAKER: Mr. Yuvraj, are
you pressing your amendment?

SHRI YUVRAJ: Yes.
MR. SPEAKER: The question is:

‘That the Bill be circulated for
the purpase of eliciting opinion
thereon by the 9th May, 1978."

The motion was negatived,

MR, SPEAKER: Now, we come to
the BilL. The question 1s:

“That the Bill to provide interest
for the demonelisation of certain
high denomination bank notes and
for matters connected therewith or
incidental thereto, be taxen Into
consideration.”

The motion was adopted.

MR, SPEAKER: There are no
amendments, The question is:

“That clause 2 to 15 stand part of
the BilL"
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w fihe Mppen-was adopied.
Clawses 2 to 16 were added ts the Bill
MR. SPEAKER: The question is:

“That the Schedule gtand part of
the Bill.”

The motion was adopted.

The Schedule was added to the Bill.

Clause 1, the Etacting Formula, the

Preamble gnd the Title were added
to the Bill.

SHRI H. M PATEL: I beg to move:
“That the Bill be passcd.”

MR. SPEAKER: The ouesuon is:
‘That the «Bill be nassed.”

The motion was adopted.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
1 have n request to make to the House.
There are two more Bills to be passed.
The Rajya Sabha 1s adjourming to-
morrow. I would 1equest the hen.
Members (o agree that the sitling of
the House may he exlended today to
pass the remaming twn Bills accord-
ing to the list of Business.

SIIRI K. LAKKAPPA (Tunkur):
What is the hurry about 11?7 You send
it to the Joint Committee. We have
to go deep into it.

SHRI BLJU PATNAIK: T sm only
requesting you to extend the t'me of
the House. .

17.37 hrs,

HINDUSTAN TRACTORS LIMITED

(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL.

MR. SPEAKER: We now take up
the next item; Shri George Fernandes,
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DR. VASANT KUMAR PANDIT

(Rajgarh): Sir, on a point of infor-
wmtion,

The matter in sub judice, it ig al-
ready in the court and applications
have been made......

MR. SPEAKER: In legislative

measures, there is no qqﬂtion of
sub judice at all. The Parliament is

supreme.
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SHRI VAYALAR RAVI (Chira-
yinkil) Was 1t returned by the
Government?

SHRI GEORGE FERNANDES:
The first proposal came ;n October
1876 from the Gujarst Government
suggesting nationalization of this
umt At that time, Gujerat was
under President’s rule, In February
1877, that 13 before the last general
elections, when the Congress Minis-
try was formed in Gujarat; Bahubhai
Patel went out in March, 1976; in
October, 1076 there was President’s
rule, a month or two thereafter, a
popular Minustry was installed there.

SHRI VAYALAR RAVI: Bhr
Madhavsinh Solanki was the Chued

Minister

SHRI GEORGE FERNANDES:
Yes, the Ceatral Government at that
point of time referred the matter
back to the Stata Government wath
a suggestion that since this proposal
came at the time of the President's.
rule, we would now hke to have the
opinion of the new Government.
Further changes came about there-
after in the Government and we had
the Gujarat Government later on in-
teract with the Central Government
and tell us again that the Gujarat
Government stood by ity earher pro-
posa] to nationalise thig umt
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MR SPEAKER Motioy moved

*That the Bill to prowide for the
acquisiton and transfer of the
undertakings of Hindu-tan Tractors
Limuted  Vishwamitiy, Vadodara,
for the puipose of ensurtag the
coatiuuity of +~induction of goods
whith a1g vital to meet the needs
of ti» geniral public and for
matters conn  led thercwith or
incidental tnereto, he  taken 1nto
consider ation *

There are so'ne notices of amend-
meits  Thnseg mempers who wait to
move them may please do so now

SHR} HUKMDEO NARAIN
YADAV (Madhubani) I beg to
move

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th June, 1878” (1)

DR VASANT KUMAR PANDIT
(Rajgarh) I beg to move
“That the Bill be circulated for

the purpose of elimting ooimion
thereon by the 15th July, 1878" (8)

SHR! VINAY PRASAD YADAV
(Saharsa) I beg lo move,

“That the Bill be circulated for
the purpose of eliciting opimon
thereon by the 30th June, 1978" (6)
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“While Government cannot
1gnore the necessity of protecting
the existing employment put the
cost of mantaining such  employ-
ment will also be taken into ac-
count.”
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